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CA/ORDER

PER T.R. SENTHIL KUMAR, JUDICIAL MEMBER:

The above appeal is filed by the assessee against the order
dated 1.3.2019 passed by the Ld.Commissioner of Income-tax
(Appeals)-9 ["'Ld.CIT(A)" for short) relating to the assessment year
2012-13.

2. At the outset, it is brought to notice of the Bench that the
assessee through its authorized signatory has filed a letter dated
26.5.2022 stating the assessee has settled the dispute with the
Department under Vivad Se Vishwas Scheme. Along with the

letter, the assessee has also filed copies of Form No.1&2, 3, 4 and
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S along with tax payment Challan under Vivad se Vishwas. In
view of this, the assessee is seeking withdrawal the appeal filed by
the assessee. On the other hand, the 1d.DR has not disputed this

factual position of the matter.

3. In the light of the above submission made by the assessee in
the withdrawal application, we find no reason to keep pending
appeal of the assessee before the Tribunal. Accordingly, the

appeal of the assessees stands dismissed.

4. In the result, appeal of the assessee is dismissed as
withdrawn under Vivad Se Vishwas scheme.

Order pronounced in the Court on 20th June, 2022 at Ahmedabad.

sd/- sd/-
(WASEEM AHMED) (T.R. SENTHIL KUMAR)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Ahmedabad, dated 20/06/2022



